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SHRI PARVATHANENI UPEND-RA.
(Andhra Pradesh): This is not the last day of
his Prime Ministership. Therefore, no
statement is required... (Interruptions)...

THE DEPUTY CHAIRMAN: | will allow
everyone to make a statement or make a
Special Mention. But let us now go ahead
with the business that is there before the
House. | will now call the Minister, Shri
Subodh Kant Sahay because we have' to vote
on this. Yes, Mr. Subodh Kant.

STATUTORY RESOLUTION SEEKING
APPROVAL OF CONTINUANCE IN
FORCE OF PROCLAMATION DATED
11TH MAY, 1981, UNDER ARTICLE 356
IN RELATIONTO PUNJAB
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The question was proposed.

THE DEPUTY CHAIRMAN: I thought' I
could put the Resolution to vote because
there was nobods to speak on this now.

SHRI M. S. GURUPADASWAMY (Uttar
Pradesh): Madam, may | make a statement?
Of course, there is nobody to speak on this.
But | would like to make a statement...
(Interruptions) ...

SARDAR JAG JIT SINGH AURORA
(Punjab): Madam, | want to say something.. .
(Interruptions) ...

SHRI M. S. GURUPADASWAMY:
Madam | want to make a statement ...
(Interruptions)...
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pears that there will not be early elections in
Punjab. The National Front wants early
elections in Punjab ... (Interruptions).. .We
do not want the continuation of President's
Rule any further because it is our experience
that situation there... (Interruptions) .has
improved. Therefore, Madam, we do not
want to participate in the discussion on this...
(Interruptions)...

SHRI V. NARAYANASAMY (Pondi-
cherry): Madam, the National Front wanted
one year's extension... (Interruptions)
.Madam, the National Front wanted a year's
extension... (Interruptions).. .Now, they say
that they do not want it... (Interruptions) ...

SHRI M. S. GURUPADASWAMY:
Madam, we do not want to be a party...
(Interruptions) ... to the consent of the House
to the continuation of the President's Rule in
Punjab... (Interruptions)... Therefore, in
protest ~we are walking out
{Interruptions)...

(At this stage, some hon.  Members left the
Chamber.)

SHRI V. NARAYANASAMY: Madam, it
is politically motivated ... (Interruptions)...
For political ends they are doing St.
(Interruptions).. For political purposes they
are doing it.... (Interruptions)...

THE DEPUTY CHAIRMAN: Order,
order, please... (Interruptions) ...

SHRI DINESH GOSWAMI (Assam):
Madam, today is the last day -of ' this
Session and there should be no ten
sion "in the House today... (Interrup
tions) ...

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA) Madam, he is not
walking out  ( Interruptions).."""He is not
joining them? ... (Interruptions)...
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SHRI DINESH GOSWAMI: | will
explain it. Madam, it is not necessary
that | should also walk out at the

same time... (Interruptions).,. |
may walk out a little later... (Interruptions) ...

THE DEPUTY CHAIRMAN: Order,
order... (Interruptions)...

SHRI DINESH GOSWAMI: Madam, |
only want to point out that we have always
been saying and we have always pointed out
that the President's Rule is not the panacea. |
would request the Prime Minister to take into
account one thing. From the speech of the
Home Minister yesterday it appeared that the
Government is keeping Assam also out of
elections. But | hope that the Prime Minister
will realise... (Interruptions) ... that Assam
was unrepresented in the Ninth Lok Sabha...
(Interruptions)... For the first time, Madam, a
State is remaining unrepresented in  the
Ninth Lok Sabha (Interruptions).
Therefore, | would like to plead with the
Prime Minister that the Government should
reconsider the, case of Punjab and go in for
elections and also to take a positive attitude
and have simultaneous polls in Assam...
(Interruptions)... It will be very bad if Assam
is kept out of elections or the electoral
process. It will be very bad. | do not want to
elaborate on it. But I just wanted to make this
point... (Interruptions)...

THE DEPUTY CHAIRMAN: You are not
supposed to make speeches while walking
out!... (Interruptions) This is not the
convention... (Interruptions) ...

'SHRI DINESH GOSWAMI: | will
go now... (Interruptions).: But, to
day being the last day of this Session,
Members; should have a free atmos
phere to. make, their points.. .(Inter
ruptions) ..............

. THE DEPUTY ;CHAIRMAN I .hops
you. are, coming ‘back?....(dnjerruf-*
tioris)...
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SHRI DINESH GOSWAMI: Yes. | have
still five long years left. What | am saying is
that we all will go to the battle field and
before we meet there, let us discuss things
today in an atmosphere of peace-(Interrup-
tions) ..;

(At this stage, some hon.  Members left the
Chamber.)

THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, do you want to walk out?
(Interruptions) ..

SHRI V. GOPALSAMY (Tamil Nadu). I
won't walk out. (Interrup-tions)...

THE DEPUTY CHAIRMAN: You won't
walk out? (Interruptions)

SHRI GURUDAS DAS GUPTA (West
Bengal): We do believe that the Government
is adopting double standard in Punjab. Since
parliamentary elections « are taking place,
there is no reason why Assembly elections
cannot take place there. .Moreover, Madam, |
have the information that the Government of
Punjab has ordered... (Time Bell ' ring's)
elections in three' cities of Punjab. Therefore,
I believe that the postponement of Assembly
elections in Punjab is a clear case of political
opportunism and an example of double
standard on the part of the present
Government. "And as a protest we walk out.

(At this stage, some more lion. Members left
the Chamber)

SHRI V. GOPALSAMY: Despite the
efforts made by some people—I don't mean
the Prime Minister—who have moved
Heaven and earth to prevent elections for the
Parliament, | hope the poll will take place for
Parliament. Therefore, simultaneously
Punjab elections should be held.

Therefore, | oppose this move, and as a
protest we walk out.

(At this stage, some more km. Mem
bers left' the Chamber)
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THE DEPUTY CHAIRMAN: I shall now
put the Statutory Resolution to vote.
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SARDAR JAGJIT SINGH AURO-
RA: Madam,... (Interruptions) . .

THE DEPUTY CHAIRMAN:
you. Please go back to
know there is the
Please go
Unfortunately...

I will allow
your seat. You don't

! Third Reading also.

back. You know so much.
(Interruptions)

The whole trouble is that in this House
when Members are speaking we have
confusion, when Members are walking out
we have confusion, and... (Interruptions) |
will allow you and | will allow other two
people who want to speak.
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SARDAR JAGJIT SINGH AURORA:
Thank you, Madam Chairperson.

I oppose this Resolution which has just
been. introduced. But in spite of just opposing
it I have something constructive to suggest,
and | hope the Prime Minister who is present
here will give it due consideration.

To begin with, | would like to compliment
the Prime Minister for having taken the
initiative to get a dialogue going with various
groups and people in Punjab. It is a great pity
that that dialogue has not produced any
results, the reason being that tha

[RAJYA SABHA]

of Proclamation dated 16
11-5-1987 under article
356 in relation to Punjab

people concerned were not certain how
long this Government will last and
whether the decision taken by this
Prime Minister would go through the
Parliament or not. That is the corr
ect position.

The next point | want to make is that we
still have a great deal of confidence generally
in the people of Punjab, and during the
period whether it is going to be a Caretaker
Government or otherwise, | want to request
him that he continues with his initiative and
try to work out a programme so that elections
both to the Assembly and Parliament can be
held by the end of May when elections are
held for the new Parliament in the rest of tha
country.

I am sure and | am certain that if proper
measures are taken to reestablish confidence,
if proper measures are taken to bring the
present situation, if not to normalcy but
closer to normalcy for elections in that place,
the results that will come out would be
edifying, and not disappointing.

Therefore, my request is that a time-bound
programme should be drawn up so that
elections can be held both for Assembly and
Parliament. If this opportunity is not taken,
Punjab will not be represented from July next
year-because this will go on longer—either in
the People's House, the Lok Sabha or in the
Rajya Sabha. The only Members would be the
Nominated Members. And | would like to
stress by requesting him in this regard. Thank
you, very much.
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SARDAR JAGIJIT SING. AURO
RA: Madam, | would like to support
Shri Hanspalji on this issue. There

is no doubt in my mind that it is a
very rational paper and it should
not be victimised. Efforts should be
made to let it come out fairly freely
without any restriction because if re
strictions are placed, this paper will
lose its credibility. And it is the only
Punjabi paper .which had really taken
a very, very rational view on the
Punjab  situation; it should not be
dealt with in the manner it is being
done.

SHRI KAPIL VERMA (Uttar Pradesh) :
Madam, as a press man, | would earnestly
seek the intervention of the Prime Minister on
this issue because it concerns the freedom of
the press. And a very large number of
newspaper men are being threatened and
some being killed also. Madam, you must be
reading in the newspapers the reports that are
corning from various parts of the State.
Journalists are under great pressure

of Proclamation dated 18
11-5-1987 under article
356 in relation to Punjab

of terrorists. Yesterday, | did inter
rupt the Minister of State for Infor
mation and Broadcasting and Home
Affairs. When he was talking about
these restrictions. And | pointed out
that even the terrorists are able to
dictate  what type of dress the  girls
reading the news on the TV should

wear, what type of dress women stu
dents should wear in the colleges.
They are able to dictate everything.
Overnight the official language of the
State is changed to Punjabi alone at
their Orders. The sign-boards in Eng
lish or Hindi are disappearing even
in  Punjab  Government  Secretariat. |

am only just now on a limited ques
tion of newspapers. | know the Prime
Minister is a friend of the newspaper
men. The freedom of the press is in
volved, and you must ensure protec
tion for them in the legitimate dis
charge  of their duties. There is a
greater amount of pressure now |
would earnestly request the P.M. to
please get in touch with the various
newspaper  organisations and talk to
the  newspapermen actually  working
in the field and give them protection
because these  officers dealing with
the Press trained in the OId British
method, function in a different man
ner  altogether. They are not sensi
tive enough to the real and delicate
issues. We should not do any such
thing as ponited, out by my Mend, It
will  provide fodder to the terrorists
agitation. So, please ensure for God's
sake that the rights of the pressmen
are protected and they are given
protection in the healthy discharge of

their duties both in Punjab and Har-
yana. In Haryana also a lot of things
are happening there. So. please give
protection  particularly to those  Jour
nalist who are under great pressure
and threat from terrorists. This | can
tell you because I functioned in
Chandigarh for two years. | know
what it is. So, please do something
and give them protection so that they

can work properly.

SHRI B. L. PANWAR (Rajasthan). While
supporting Vermaji have one
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instance to quote regarding the pressure of
terrorists upon the press. On 5th January, 1991
'Rajasthan Patrika' was compelled to issue a note-
to the effect that terrorists will not allow water to
flow in the Indira Gandhi Canal. If water is
allowed to flow, all persons concerned will be
taken to task. Such type of a press note has come
in 'Rajasthan Patrika' of 5th January, 1991. So the
protection is very essential so far as press people
are concerned. It should be checked and I hope the
Hon. Prim; Minister will look into it.

SHRI KAPIL VERMA: Madam, 1 want to
know from when and why radio and television are
following the orders of the terrorists. (Interrup-
tions) .

THE DEPUTY CHAIRMAN: Let the Prime
Minister answer.

SHRI KAPIL VERMA: What are officials
dealing with newspapers doing? | want the Prime
Minister to tell us why all this is happening.

SHRI SAT PAUL MITTAL (Nominated):
Madam, | want to say something.
57 31 Arerar F 1T 5T @ g |
gz mwre 29, faws I @Al # g9
Y AraEl | | (FaEaE)

THE DEPUTY CHAIRMAN: We are not
talking about‘sre 3T ;T =T It is limited about
the terrorists.

SHRI SAT PAUL MITTAL: | am going to limit
myself with terrorists. But | would like to touch
upon what the terrorists are doing to harrass and
embarrass the press people.- It will ultimately come
down to press.
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[ Shri.Viren J. Shah] army has played in

builidng schools, providing facilities and
also creating a feeling of security, is
certainly great. But,' however, on the other
hand, we find that newspaper owners and
publishers, or their reporters, or even the
Doordarshan and AIR re-
porters are still afraid and terrified."
. This is the kind ,of contradiction and | am
not quite sure what the reality is. My friends
from Batala said that there is much more
apprehension felt about Punjab outside
Punjab than in

THE PRIME MINISTER (SHRI
*CHANDRA SHEHAR): And more in this
House.

' SHRI VIREN J. SHAH: But there * large
number of areas and villages...

SHRI KAPIL VERMA: Mr. Prime
Minister, in air conditioned comports you can
be very nappy about it; but I am not happy.

. SHRI VIREN.J. SHAH:.May | submit that
there are still areas and villages from where
the people have moved out and they have
not* yet come back because of the feeling
that is created. | would like to urge upon the
Government. for whatever number of days
this Government is there—Government re-
mains the Government—to continue to
create a situation where people can return so
that early elections can be held in Punjab,
because nobody wants that Punjab should
remain under President's rule for ever.
Whether in the Assembly or in Parliament,
they must be represented, because we are
wedded to democracy and we believe in that.
So, this situation has to be created and
stabilised. When we hear about newspapers,
about radio and the television being under a
threat, and when we hear people who believe
that peace is returning, we have difficulty in
understanding, it. Some way out should be
found. | appeal to the Government because
so far as the AIR and the Doordarshan are
concerned at least an impression is being
created, beacause everybody listens

11-5-1987 under article
356 m relation to Punjab

to the radio and most people nave the facility
to' watch television also, and if a change
could be brought about, a psychological
impact -would be created, because people are
experiencing in their neighbourhood and they
see that peace is returning. And. the number
of terrorists and militants has also gone down
considerably. Similarly, inflow of -terrorists
and militants from-the other side of the
border also seems to have been reasonably
checked. Today's newspaper report said that
there is a red alert' on the entire Indo-Pakis-
tan frontier. Whatever may be the reason, |
think the Government would know .it.
According to the newspaper report, the
Governor of Jammu and Kashmir has stated
that there is red alert not only In Jammu and-
Kashmir but the entire Indo-Pakistan- border
which has been' ordered. , Now. whether it is
in Jammu and Kashmir or in the entire Indo-
Pakistan frontier, | do not know, but my
humble request to the Government is to see
that at least so far as All India Radio- and
Doordarshan are concerned, they should be
made free from any fear of the militants.
Thank you.
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THE DEPUTY CHAIRMAN: | shall put
the Statutory Resolution to vote.

HON MEMBERS: The  Prime
Minister has to speak.

SHRI CHANDRA SHEKHAR: Madam,
Deputy Chairman, | shall not make a long
speech. But, | shall like to correct certain
impressions which are totally erroneous. In
the very beginning, | shall like to say- that the
suggestions that have been made by the hon.
Member, Gen. Aurora, are very welcome. |
can assure him as well as the whole House
that whether the. Government is for 4 months,
4 days or 4 minutes, we are continuing our
efforts. Even today, | have been in touch with
certain people, and as | said in the beginning,
I hold the same view that the solution to the
Punjab problem lies in dialogue, nego. tiatipn,
mutual trust, cordiality and confidence. That
has to be established. Certain people want to
boast themselves to be .very brave persons
and try to fight; | cannot stop them. | am
doing everything possible, and the appeal
made to the militants had a salutary effect. If
the Government had some more time, perhaps
the wish of the House, as the hon. Member,
Shri Viren J. Shah said, would have been
fulfilled within tw months. | was quite sure
that the problems of
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Punjab and Kashmir would have been solved
to a great extent to the satisfaction of the
people, so that elections could have been held.
But, political turn, in this House, in this
Parliament, has made the matters difficult, as
Gen. Aurora said. But, in spite of that, because
of everything that has happened at the
political level, the process is continuing and |
am glad to say that the response of the people,
to whom | made the appeal, has been tremen-
dous. I feel many of them think that violence is
not going to serve any pur. pose and they also
want to have some negotiated settlement of the
problem. There are certain  people  who
see doom everywhere. They don't  see-any
thing but gloom. 1 was surprised and shocked
to hear the remark of my friend, Shri Sat Paul
Mittal. He said that people are fleeing
from Amritsar. But in Amritsar today even at P
0 cLock or 10 in the night, people are
loitering in the struts. This isthe situation
in  Amritsar. | do not know from where he
got the report. Everyday, | get 24 hours,
report of the situation in Amritsar,
Chandigarh, Jalandhar and Ludhiana] During
the last six weeks, there has not been a single
incident in these four major cities of
punjab and Chandigarh. | am surprised that
if Members in this House give such a wrong
report, then it becomes very difficult to create
confidence among the people.

SHRI SAT PAUL MTTTAL Mr. Prime
Minister, are you sure the reports arc correct?

SHRI CHANDRA SHEKHA.R; Yes, | am
quit; sure.

SHRI SAT PAUL MTTTAL: You are not
correct about Ludhiana. | can cite an example
rigtht now.

SHRI CHANDRA SHEKHAR:
Please sit down. T am not going to be bullkid
by this tpye of talk. | am quite sure that...
(Interruptions).

SHRI SAT PAUL MITTAL; I resent this
remark. This is very wrong ... (Interruptions).
| seek the protection of the Chair...
(Interruptions).
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seeking, approval of
continuance in force

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): It is not fair on the part of a person
occupying such a high office to refer to an
hon. Member like this. (Interruptions)

SHRI CHANDRA SHEKHAR: | say that
any cowardice from this House creates a
wrong psychology in the country. This
country is not to be bullied by any terrorists.
If an impression is sought to be created in the
House that the Government has bowed down
to the terrorists, it is not against the
Government; it is against the very psychology
of the people of this country, | say this with
all sense of responsibility that during these
four months...

SHRI SAT PAUL MITTAL Mr. Prime
Minister, | only confined myself to your
remark that | am trying to bully you. That was
not the correct thing to say, coming as it does
from the Prime Minister.

SHRI CHANDRA SHEKHAR: If net
trying to bully, you are trying to mollify me,
which is not going to happen. If this word is
not proper, it can be changed.

The point | am making is this. In the last
few years, after six in the evening, not one
soul could be seen in Amritsar. But today—I
say this with all sense of responsibility—after
nine in the night, people, men and women,
move about freely in Amritsar City. | say this
not on the basis of reports coming from the
agencies, but from reports that I get from the
people of Punjab. My hon. friend, Mr. Viren
Shah, just now referred to Batala, was one of
the most active terrorist centres in Punjab.
Today, the situation has changed.

In regard to newspapers, | agree with my
friend that newspapers should be given all
protection. | want to assure my hon. friend,
Mr. Kapil Verma. The newspaper men came
to me, specially, from Jalandhar. Every
security has been given to them. In the case
of the All-India Radio and Doordarshan
personnel also security

of Proclamation dated . 28
11-5-1987 under article
356 in relation to Punjab

has been given. | do not know where-from he
gets this news. If a parri-cular person has'
heart attack, he can be treated, or, he can be
transferred. But that cannot be the issue of
security in Punjab. The All-India Radip and.
Doordarshan personnel have been given all
security.

Madam Deputy Chairman, the situation is
fast improving." To judge this, no Other
criterion is better than this. Four months
back, the number of killings per day in
Punjab was between 25—30. Today, the
number of Killings per day in Punjab is 5. |
do not know whether' these are terrorist
killings 'or otherwise. But If you keep on
saying all the time-that the situation has
deteriorated, that things are not under control
and that the Government is not doing any-
thing, I cannot help it.

Mention has been made about 'Ajit'. | have
full sympathy for every newspaper. But
Madam; no newspaper can be allowed to
serve as the bulletin of the terrorists, or, as the
bulletin of the people, who plead against the
very integrity and sovereignty of the nation.
We have not made any illegal attack on 'Ajit .
But if they publish something which is
against the interests of the country, we have
to take certain measures. We are doing this in
a clandestine manner. | was surprised at what
my friend—for whom | have great respect—
said: if anything is done -against 'Ajit', it is
against Punjabis. | hardly think that 'Ajit' is
the true representative of Punjabi culture and-
that the people all over Punjab feel that if
something is done against 'Ajit', it is against
the Punjabis. (Interruptions) Nothing illegal is
being done. But if certain -things are
published, those copies are not allowed to be
circulated.  This-is  within  the law.
(Interruptions)

' SHRI KAPIL VERMA: You should remove
the terror and the pressure on the
newspapers. Thisisall | say.

(Interruptions)
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SHRI CHANDRA SHEKHAR: Whatever
they have . demanded has been done. If there
is terror, it is quite natural. (Interruptions)

SHRI KAPIL VERMA: It is a question of

reality.  People are being  Kkilled.
(Interruptions)
SHRI CHANDRA SHEKHAR:

You have mentioned about the revered leader
of the newspaper world, the late Lala Jagat
Narain. He was not killed yesterday. I would
have been very glad! if my friend had been
very enthusiastic at that time to protect Lala
Jagat Narain. | cannot protect him today. Let
me know who has not been protected during
the last four months? All the time, questions
are being raised which are totally irrelevant.
Lala Jagat Narain's son was not killed in the
last four months. Therefore, let them not raise
questions which | am not obliged to answer.
The problem is more serious. As the hon.
Member, Mr. Aurora, said that the people say
that the Government of 54 or 62 members, a
minority Government, perhaps will not be
able to do much, I know that I cannot get
things passed in the Lok Sabha but in spite of
that from administrative measures nothing
better could have been done in the last four
months and if this Government continues for
another two months, the situation will further
improve in Punjab. | am sure, Madam Deputy
Chairman, getting the cooperation from this
House a situation will come when the
elections may be possible event in Punjab,
but we should give the true picture about
Punjab. You should not be taken by
apprehensions, misgivings or total rumours
that are being spread in certain quarters.

The situation is fast improving not only in
Punjab but in Kashmir also and- the days are
- not far off when

Members of parlia- 30
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there will be normalcy in that part of the
country and the people will enjoy all the
fruits of democracy.

THE DEPUTY CHAIRMAN: | shall now
put the Statutory Resolution to vote.

The question is:

That this House approves the
continuance in force of the Proclamation
issue by the President on the 11th May,
1987, under article 356 of the Constitution
in relation to the State of Punjab, for a fur-
ther period of six months with effect from
the 11th May, 1991.

The motion was adopted.

THE SALARY, ALLWANCES
ANDPENSION OF MEMBERS OF
PARLIAMENT (AMENDMENT) BILL,
1991.

THE MINISTER OF PETROLEUM AND
CHEMICALS AND PARLIAMENTARY
AFFAIRS (SHRI SATYA PRAKASH
MALAVIYA): Madam, | move:

"That- the- Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954, as
passed by Lok Sabha, be taken into
consideration."

The question was proposed.

- SHRI DIPEN GHOSH (West Bengal):
Madam, | want to seek one clarification.
(Interruptions).

THE DEPUTY CHAIRMAN: There is a
letter from Shri S. S. Ahluwalia who has
moved an amendment. He is not there. So |
do not think he is wanting to move it. Yes,
Mr. Dipen Ghosh.

SHRI DIPEN GHOSH: | have to seek a
clarification. (Interruptions). Mr. Swamy
may know many things



